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Date of Orders  23f1496
‘Between: ' '

P.Seshagiri Rao. _ — o | 3 ’

L] .Applic ant

end . o ’ ,§
1. The Union of India, ' . | '
rep. by its Secretary,

Ministry of Railways(Railway Board)
New IElhi"lo

2, The Union of India, rep. by its ..
Secretary to Govt.Dept.of Personnel e
and Administrative Reforms, - o
Ministry of Home Affairs, New pelhi. - |

3. Chairman, Railway Board, -
"~ Rajilbhavan, New pelhi-1. '

Respondents.

cr the rpplicant :- Mr.  G,Ramachandra Rao, Advocate. . {

For the Fespondents: Mr. V.Rajeswar Rao, | ' | - f
#x ./ Add.CGSC for Rl and 3
CO KAM 2 h . Mr  N.Re.Devraj, Sr.CGsSC. for R,2

- THE HON' BLE MR,JUSTICE V,UEELADRI RAO : VICE~CHALZMAN

ThE HON BLE MK.RARANGARAJAN z r-im_.\ﬂBgR(ADVm')




0A_67/96, Dt. of Order:23-1-96,

(Order passed by Hon'ble ;dustice Shri V.N.Rao,
: Vice=Chairman) .

Notice Befa e Admission, List it on 1-3-86,

For reply in the meanwhile.

2. If any promotienjis going to be made for filling
up tne post of Genafal Manager in 'Indian Rgiluays fer the
vacancy which is stated to arise on 31~1-96, the same will
be subject to the résult in this D.A. and it ha% to bs so
mentioned in tﬁa order of promotion. It is nesdless to say
. | g
that if any promotian}ieLguing to be made to the post of
" General Nanaga;, fa£ filling up any vacancy which may arise
subsequent to 31-1-96 pending disposal of this O.A.,‘the said

promotions will also be subject te the result of this 0.A.

and it haﬂ to be so mentipned in such orders of promotion,

3.1 If;the applicant succeeds in regard to his plea

that the seniér whoe joined later had te be given the notional
date, which is sams as the dafa of assumhtian of the charge

by tﬁa junier, hat—to-be up held and if ultimately & the

- applicant is éoing to be gelected, he hag to ba given promeotion

' on
to the post of General Manager, from a date/which the promotee

i Ny W
joins the post of Gensral Manager ccnseqneﬁ%—apaqﬁtha vacancy

which is going to &e arise on 31-1-96 and the applicant will odne

be entitled ta all the conssguential benafits including the
A~

a0s 0 3.

My ,‘-“



e,

- 3 -

arrears of salary aﬁd the seniority etc.,. ( The learned
Standing Counsel Fprrﬁeepondants prays for time even for
consideration of the interim order.but we Pelt that in order

to protect the interests of the applicant if he is going te

A

»succaed'éhis cage, the ad-interim order haﬁ to be passed and

accordingly we passed the éﬁcua interim order. It is open

to the respondents to come up with the applicaﬁinn for vacat-
ing the above interim order or if reply statement is going
to‘be filed expedetiously, the 0.A. itself can be disposed

of expadetiously.)

4, " The counselfor the applicant is alsoc permitted

A

to take notices to respundanta_by'Réﬁistered Post with

Ackn@uledgement.ﬂusgﬂ

, | < |
(R-RANGARAJAN) (V.NEELADRI RAD)
/ Nember. (R) Vice-Chairman [

-
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Dated: 23rd January, 1935B6. _“;a,g ,
Dictated in Open Court, Epputy Registxart SCC

avl/ T e
To X
1. The Secretary, Union of India,
Ministry of Railways(Railway Board) New Lelhi#l,

2. The Secretary to Govt. Union of Imdia,
. Dept.of Personnel and Administrative Reforms,
Ministry of Home Affairs, New Delhi. .

3. The Chairman, Railway Board, Railbhavan, New Delhi-1,
4. One copy to Mr.G.Ramachandra Rao, Advocate, CAT.Hyd,
5.0ne cdpy to Mr,V.Rajeswar Rao, Addl.OGSC.CAT.Hyd.

6. One copy to Mr.N.,R.Devraj, Sre.CGSC.CAT,Hyd.

7. One spare Copy.

pvm,



